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3maer/Order

Per Sanjay Garg, Judicial Member:

The captioned appeals have been preferred by the assessee against
the separated orders of the Commissioner of Income Tax (Appeals),

Bhatinda [hereinafter referred to as CIT(A)] dated 28.10.2016.

2. The sole issue raised in all the appeal is regarding the estimation of
the net profit percentage for the assessment year under consideration of

the assessee.

3. The assessee declared net profit for assessment year 2003-04
@ -1.0%, for assessment year 2004-05 @ -4.81%, for assessment year

2005-06 @ 0.30% and for assessment year 2006-07 @ 2.31%. However,
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the Assessing officer was of the view that the assessee had wrongly
declared the net profit at a very lower rate. He, therefore, estimated the
net profit for assessment years 2003-04 & 2004-05 @ 2.50% and for
assessment years 2005-06 & 2006-07 @ 3.0%. The assessee challenged the
aforesaid estimation of net profit by the Assessing officer before the Ld.

CIT(A), however, remained unsuccessful.

3. Before us, Ld. Counsel for the assessee has furnished the details of
the previous years as well as of the subsequent years to the assessment
years under consideration, wherefrom it i1s gathered that in the earlier
assessment years, the net profit rate returned by the assessee was in
negative, whereas, in the subsequent assessment years, the assessee has
shown positive income declaring net profit rate ranging from 4.35% 1in the

assessment year 2007-08 to 0.53% for assessment year 2017-18.

4. Considering the overall facts and circumstances and the past and
future net profit returned by the assessee, in our view, interest of justice
will be well served if the net profit for assessment years 2003-04 &
2004-05 is taken @ 2.00% as against 2.50% estimated by the Assessing
officer and for assessment years 2005-06 & 2006-07 @ 2.5% as against 3%
estimated by the Assessing officer. The Assessing officer is, therefore,
directed to assess the income of the assessee accordingly for the aforesaid

assessment years 2003-04 to 2006-07.
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In the result, the appeals of the assessee are treated as partly
allowed.

Order was pronounced in the Open Court on 29.08.2018
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